| New Delhi, This the 14th Day of November 1994

* Hon'ble Shri‘Justice S.E.Nathur,ﬁhairm?n

.2,

i NIl ISTRAT BUNAL
CENTRAL ADMINISTRATIVE TRIE
CORINCIFAL BENCH,NEW DELHI

0.A.1702/90

Hon'ble Shri P.T.Thiruuengadam,member(ﬁ)

v

Or, K.D.Srivastaua
Scientist 'C' DIPR-

' Defence Research & DevelOpmaqt

Grganisation, Ministry of _ . |
Cisfence, New Delhl. - ...Applicant
service of all notices to the applicant

an the counsel's follewing acdresss:

Shri R Venkatsramani & Shri S.f.Garg

Advocates, 14A/13 W.E.A ,

Kgrel Bagh
Mew Delhi-110 005.

By N'Drl@ ' . [
Versus
1. Union of India through the Secretary
Ministry of Cefence, South Blodk
New Delhi,
2. The Scientific Rdviser tog the

Ministey of Defence and Director
“enearl, Research and Development
Organisation, Ministry of Defence
South Block, New Delhi, ‘

' : .. Respontents

By Shri Madhav Panikar, Advocate

. O RC E R(CGral)

Hon'ble Shri Justice $,.C . Mathur,Chairman

The case has bean faken up on second call,
No one has sopesred for the applicant. 0n behalf
of the respondents Siiri Madhav Panikasr &5 present,
We proceed to decide the case on the records

available and the submissions made,

The cispute in the application relates to

; the applicant's zge of superannuation, Admittedly

j prior to 24.12.85 the age of superénnuatigm Was
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5 gn of“ice memoTrandumn was

a
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8 yeasrls. N 2
issued uhicﬁ encheneced the age of supersnnuation
ta 60 years in r§5pect of caertain category of
8mployées} Tre applicent ¢id not fall in the
cetegory of employees to whom the benefit of
higher age of retirement was aveilable, He
sccordingly spproached this Tribunal claiming th-t
the Ciauee‘uhich allowed the bensfit of the
Higher sge of retirement to only certain class

of persone was invalid and that the benefit cf
higrer age of retirement was svailehle to him
also. In support of his clazim he placed on
recore the judgemeﬁt-of~ﬁiuision Bench ﬁf the

Tribunal in TA No.521/86 Shri B P Gupta Vs

Union of Inéia and others decided on - 1£.,12.1%9389

&t the New Bombay Bench,

3, , It sopears that & similar .vieu had bagh

taken by the Bangalore Bench of this Tribunal

'in DA Np,207/1981, Agsinst the judgement of

the Bangalore Bench SLP 5631/52-92 épﬁears to

'have been filed befors Their Lérdships of Hon'hle

Suprerme Court anc the cperation of the judgement

has been étay&d by Hon'ble Supfeme Court. This
appesrs from the cbservation mace in the judgemont

dated 16,3.94 rendered in the cese of B.P.Gupta

Vs. Union of India and others at the Guazilicr Circuit

Sitting of the Jabpalpur Bench
0.8,622/93,

in Registration

4, - In view of the fact that ths metter yas

ns

still engsging the attenticn of Their Lordshi

of the Hon'ble Supreme Court the Division Bench

at Guwelior Circuit Sitting dismissed the OA

i

reserving liberty to the applicant to zpitat
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‘the matter after the controversy had been setllsc \

by the Judgement of Hon'tle Supreme Court, The
|
vigion fench at the
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me view was taken by s U

9]

Pprincipsl Bench, Neu Celhi in Ms.Shanta Gautam

Vs Unicn of Indila decided on 30.8.33, We ate of

|
!
[
|

~ the opinion that this spplication should also
Hzve the same fate. )
. 5. In vieu gfﬂthe sbove we dismiss the application.
but reserve » right to the applicant to file fresh
¢ CA if Their Lordships of Hon'hle Supreme Court
- : uphold the view taken by the New Bombay Bench end

 Bangalcre Bench. There shall ba no orcer as to

< ’
costs. Interim order, if any operating, shall
stand discharged,
P D—a\‘—t/.;\— . '
(P.T.THIRUYENGADAM ) (5 1 3
' - : S.C.MATHUR
. ?Em?er(ﬁ) ' , éhairhan /
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